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ORDER DATED 30.04.2QQ3 

Ilir.y..C.Kanungo, learned counsel appearing 

for the Applicant has filed a Memo seeking permission to withdraw 

this Original Application. A copy of the said Memo has already 

been served on Mr.A, K. Dose, learned Sr.Standing Counsel representing 

the Respondents. Having heard Mr. K.C.Kanungo, learned counsel for 

the Applicant and I-Ir.A.--.Dose, learned Sr.Standing Counsel for the 

-,-,:~spondents, this Original Application is permitted to be withdrawn. 

Chis Original Application is disposed-of as withdrawn. i~ccordingly,, t 

-iend copies of this order to the Respondents -and free copies of 

this order be given to 1,1r. 1"'.C.Kanunago, learned counsel for the 

Applicant and 1,1r. A. K, Dose, learned Sr.Standing Counsel aplDearing 

for the Respondents. 
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